
'lbe MIUder ,af B ...... MatleD (Sbri 
'1'1a"): (a) and (b). Yes; non-
recurrmc expenditure of Rs. 3,12,000 
and recurring expenditure of Rs. 94, 
200 have Deea .Motioned fortbe set-
ting up of hospitals in c~ps at Suna-
becia, Tlruvelli, Padua, Dungri and 
Ambaguda in Orissa State. In the 
early stages, vacant tenements may 
be used for the purpose of hospitals 
and dispensaries and the construction 
01 separate buildings will' be taken 
up when necessary. 

Oil E:II:ploration at PaUukkoUai 

1096. Sbri M. G. Thenrondar: Will 
the MiniSfer of Petrole1lJll'and ChemI-
cals be pleased to state: 

(a) the progress so far made in the 
exploration operations being carried 
out at Pattukkottai (Thanjavur Dis-
trict) Madras 'State; and 

(b) the reault achieved in this 
rq~.? 

The Minister of PetrolelUll aDi Che-
lIdeals(ShrlllumaywnKablr): (a) One 
structu!'81 well has been completed 
and' another location is being prepar-
ed for structural drill in,. 

(b) Stratiaraphic information was 
obtained. 

Acceaats.oI Delhi Corporation 

r. SItrI Namblar: 
Dr. SaradishBoy: 
Shri ~. N. Swamy: 

I Shri P. ItllDhaD: 
109'J. ~ Sbri tmbleJdbava: I SUI Bameah1Hr ~tla: 

sml .BisbaliebaDlJer Seth: l Shrl Dhaon: 
Shri B. P. Yadava: 

Will the Minister of .BImae AfWm 
be plea~ .to atate: 

(a) whether it is a fact that the 
accounts of the terminal tax depart-
ment of the Delhi Corporation bave 
not been au4i,ted tor the la,t ai:II: 
years; 

(b) if iO, thetotel amount i:nv.olv~ 
in this; .and 

(c) the steps .Government propoae· 
to take in the matter? 

The Deputy MiDlster In the 1WIIIa-
try of Home Affairs (sml L. N: 
Misbra): (a) and (c). The terminal 
tax is collected '.through the Blency 
of the Commissioner, Delhi Munici-
pal Corporation and he JBdesignated 
as Terminal Tax Agency for this pur-
pose. The accounts of the TerIIWIal 
Tax Agency have duly been audited 
upto the period ending 31st March, 
1963 by the Deputy Chief Accountant, 
Internlll Audit Depa!"l!Dent of the 
Municipal Corporation of Delhi, under 
orders of the Commissioner in his 
capacity as Terminal Tax Agency, 
issued in exercise of powers under 
Rule 38 of the Delhi Terminal Tax 
Rules, 1958. In addition, arrange-
ments also exist for checking' every 
trlinsactjQn in respect to income by 
the staff of the Agency itself. 

On the advice of the Government, 
the Agency has also appointed on the 
18th October, i963 the Municipal 
Chief Auditor as the Auditor of 
Terminal .Tax Receipts: The work 
could not be taken up by the Munici: 
pal Chief Auditor due to lack of staff. 
It is expected that the wor" will be 
taken .in h/l.nd· .early when .the a4di-
tionaI staff required for. conductinJ 
the alldit i8' IUlIlctioned by the Delhi 
Municipal Corporation and the neces-
sary appointments made. 

(b) Rs. 11,07,13,604. llPto the 31st 
March, 1964. 

on ()OIleessioDs ·fIem frail 

, r Shrl R. G. Dubey: 
I Shri IUYaDt Melita: oUII'1 8larl' MohallllDllllEuas: 
l Sbri D. C. ShaIma: 

Will·*- Ministerot Petaoole1Ull aDd 
G11111la1k . be pleued to .tate: 

(a) whether a team led by SbrJ 
P. R. Nayak has IlIbmitted any rep!X'1 




